
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

- 	
- 	OA.68J92. 	 Dt. of Decision 	24.11.94. 

G. Devender Reddy 	 .. Applicant. 

'Is 

2. The Superintendent of Post Offices, 
tdanaparthy Division, 
Llarapar thy. 

The Chief Post Master General, 
A.P. Circle, Hyderabad. 

J. Srinivesa Chary 	 .. Respondents. 

Counsel for the Applicant 	Mr. S. Ramakrishna Rao 

Counsel for the Respondents : Mr. N.R.Devaraj, Sr. CGSC. 
forR-1 &2. 

Mr. K.S.R.Anjaneyulu for R-3. 

CUR A 

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuoL.) 

THE HUN'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 

ORDER 

As per Hon'ble Shri A.V. Haridasan, Member (Judl.) 

The counsel for the applicant states that 

the applicant may be permitted to withdraw hi. application. 

The permission is granted. OAdismissed as not pressed. 

The MA. 944/94 is also dismissed as not pressed. 

(A. V. HARIDASAN) 
MEMBER(ADMN.) 
	

MEMBER (JuoL.) 

Oated 	The 24th  November 1994. 
(Dictated in Open Court) 
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Copy to:- 

The Superintendent of Post Offices, Lianaparthy Oi'isior 
U ana p ar thy 

The Chief Post plaster General, • A.P.Cirdle, Ilyderabad. 

One copy to Sri. S.Rarnakrishna Rao, ad ocate, CAT, Hyd. 

One copy to Sri. Ni.R.DeVaraj, Sr. CGSC, for R-1 & R-2, 
CAT, Hyd. 

S. One copy to Sri. K.S.R.Anjaneyulu, adocatea, CAT, 
for R-3, Hyd, 

One copy to Library, CAT, Hyd. 

Ono spre copy. 
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